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INTRODUCTION N 

I Byender Smgh Kadyan Charrperson Committee on Public Undertakings 
having been authorised by the Commattee था this behalf present Forty fourth Report of 
the Commuttee on the Report of the Comptroller and Audstor General of India for the 
year 1995 96 (Commercial) 

The Commuttee orally examined the representatives of the Government/ 
Undertakmgs/Boards 

A brief record of पट proceedings of various meetings of the Commattee held 
durmng the year 1998 99 has been kept 1 the Haryna Vidhan Sabha Secretariat 

The Commuttee are thankful for the assistance rendered by the Accountant General 
(Audit) Haryana and hus staff 

The Commt ee are also thankfil (0 the representatives of the Government/ 
Undertakings/Boards who appeared before the Commuttee from छाए to tme 

The Commuttee घाट also thankful for the whole bearted and unstimted co operation 
extended by Secretary/UInder Secretary and hus staff 

CHANDIGARH BIJENDER SINGH KADYAN 
THE 21ST JANUARY 1999 ] CHAIRPERSON
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REPORT 

42 HARYANA STATE MINOR IRRIGATION AND TUBEWELLS 
CORPORATION LIMITED 

4 2 1 Idle wages to excess workers 

1 Due to transfer of Direct Irrigation Tubewells to Public Health Department/ 
beneficianes/auction thereof etc and reduction of workload पा एंड Karnal workshep the 

Company 1dentified (October 1991) 348 employees as surplus smce June 1988 In May 
1992 the Company estimated annual wage bill of 345 employees at Rs 0 80 crore 

agamnst the assessed retrenchment compensation amounéing to Rs 1 60 crores In August 
1992 due to further decrease पा workload the strength of surplus werk charged 
employees swelled to 990 volving an annual wage bill of Rs 2 31 crores An 1mount 
of Rs 6 35 cropres was assessed as compensation and terminal benefits payable to the 
employees on terminatron of therr services In the meantune the number of surplus 
employees further swelled to 1530 as on 31 July 1695 mnvolving an annuoal burden of 
Rs 4 85 crores and Rs 9 87 crores assessed 85 compensation and termenal benefits 

TIpto November 1995 the Company paid 1dle wages worth Rs 12 24 crores (0 

the surplus employees Had all the employees been retrenched on their having been 

dentified surplus the Company would have paid about Rs 9 87 crores as compensation 

and terninal benefits Even on (ला adjustment 1n other Departments/Corporations the 

Company 1s bound to pay Rs 5 68 crores bemg payment of gratuity and leave 
encashment पाए March 1996 mere 50 workers wese adjusted पा other Government 
Departinents/ Corporations/Boards of Haryana State The Company had been incurring 
huge losses {(1ccumulated 1055 up to 1981 82 Rs 1 55 crores rose to Rs 39 94 crores m 
1990 91) Had the Company acted as a professionally commercial organisation and 
retrenched the 1dentified surplus work charged employees there would have been an 

extra expenditure ए Rs 4 19 crores only 85 agawst फिट 1dle wages pud worth Rs 12 24 
crores up to November 1995 The Company 15 आधा paymng 10८ wages Another 1055 
making Company viz Haryana Agro Industries had, however successtully retrenched 

1ts surplus staff 

As a result of failure to retrench the surplus work charged employees or adjust 

them प्रा other Departments/Boards/Corporations of Haryana State the Company 15 
saddled with identified surplus staff mvolving avoidable payment of recurning 1dle wages 

The mciaence of compensat on beaefits would 1ncrease on account of deliy पफा 
ternunation of services of surplus staff 

The matter was reported to the Company and Government पा Apnl 1996 the 

reply had not been received (November 1996) 

In thewr written reply the Government/Corporation state as under — 

Due to reduction 1 work load and financial constraints the ( orporaton started 

the exercise of identifying surplus staff In Oct 348 employees were 1dentified 
as surplus In Aug 992 the strength of such identified surplus workcharged



employees mereased to 990 The Govt desired to know the amount required for 

rettenchment compensation to the surplus staff Imtially on 8 5 1992 for 345 
employees फीट requisite retrenchment compensation imount was mtimated to 

the Govt asRs 1 60 crores approximately But no decision was conveyed by the 
Govt Consequently 1n a meeting held on 13 8 1993 under the Charrmanship of 
Hou ble Chief Mimister Haryana 1 decision was taken that a list of staff whose 

services काट reqmred to be terminated by HSMITC and amount required for 

retrenchment compensatton will be mtumated to the Finance Deptt Accordindly 

1note was 867: ८0 the Financial Commussior हा Sect  to GGovt Haryana Irngation 
and Power Depit U O No 4487/TW/Dated 20/23 12 1993 vide which 1t was 
requested that a sum of Rs 6 36 crores required for payment of retrenchment 

compensation to 990 workers be made available to the Corporation The Govt 

was further reminded vide U O No S04/TWSdated 8 2 94 Tt was also mentioned 
10 the note that 1o case the matter regarding retrenchment of surplus employees 

15 delayed then compensation shall further increase The Financial Commissioner 

1nd Secy to Govt Haryana 1&P Deptt vide his memo 55/5/82/5MIP dated 

26 7 1994 (Annexure III) conveyed the decision of the Govt that all the 

tormalities of termination of services be completed and thereafter the funds for 

this purpose would be relcased On receipt of the dectsion of Govt when an 
exercise to complete the formahties was being carnied out the FCIP 1&P Deptt 

vide his memo No 55/5/82/5MIP dated 4 8 94 conveyed the following decision 

of the Govt - 

This 1ssues came up for discussions पा the meeting prosided over by Chief 

Mumster Haryana on 28 7 94 and 1t was decided therein to make an attempt to 
wccomodate all the 990 surplus employees of HSMITC गा other places You are 

therefore requested to take further action in the matter accordmgly Persuant to 
the receipt of the decision the Corporation has made vigorous efforts to get फिट 

surplus staff @djusted 00 other Deptis /Boards and Corporations of Haryana State 
In order to reduce expenditure on establishment some more categories of staff 

were further 1dentified as surplus In the year 1995 the total No of surplus statf 
was mcreased to 1530 Upto 30/6/1997 about 101 surplus employees have been 

got adjusted in other Orgamisations The Corporation 18 making metaculous 

efforts for the adjustment of surplus staff and the matter ts under correspondance 

with various Govt Deptts /Boards and Corporattons HSMITC 15 a fully owned 
Govt Corporation and as such as 15 bound to comply with the decisions/directions 

of Govt Had the decision of the Govt dated 4 8 1994 been not received the 
Corporation would have retrenched the surplus staff 1fter receipt of the requisite 

tunds for the purpose It 15 pertinent to mentioned here that Govt of Haryana 
constituted a Cabinet Sub Commuttee on HSMITC on 20 2 1997 to re organise 

15 activiies The Cabinet Sub Commuttee has recommended 10 the Govt that 

surplus staff of HSMITC should be absorbed ता Govt Deptts and Public Sector 
Corporations and undertakings The report of the Cabnet Sub Commuttee has 
been approved by the (sovt and action 1t Govt level 15 now bemng mitiated to 

adjust the surplus staff पा other Govt Deptts Public Sector/( orporation and 

undertakmgs 
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In view of the position explamed पा) the fore gomg paras it 1s requested that the 
par1 on the subject may kindly be dropped as फिट Corporatton 15 making strenuous 

efforts at all levels to get the surplus staff adjusted 

Durmg the course of oral examination the Commissioner and Secretary to 
Government Haryana, Irigation Department informed the commuttee that efforts are 

being made to adjust the surplus staff and also for creating work for them 50 that gunful 

employment could be provided to the staft She also informed that there was no proposal 

at the level of the Governmen. to temin1te the scrvices of the surplus staff which are on 
the pay roll of the Corporation Moreover she गाडि0 mformed that there was no proposal 

to disband the Haryana State Minor Irngition & Tubewells ( orporitton Ltd The 
Commuttee desire to have certun mformation The Government by way of addition il 

mnformation sent a 1151 of 567 Nos Tubewell Operators and 55 Nos Electricians who 
were working 1 the Corporation The (Government also gave the ycarwise detals of 

funds given (0 फिट Corporation against the approved/revised Plan पाएँ Non plan as per 
Annexure A & B In addition 1t छा also mformed 52 Nos tubewells have been 

aucttoned As regards the list of water courses proposal for repaurs for Rs 30 lacs the 
Government express 15 inability to supply the hist at this stage 15 only those water 

courses were (0 be repared where water Works Assoctation have been tramed and 
registered गाए Shareholders agreed to provide voluntary labour for the repur of the 

water courses 

The Commuttee, जा view of the above information, recommend that strenuous 

efforts may be made by th/e Government to absorb the surplus staff at the earliest 

and the steps taken by पार Government may be intimated to the Commuttee within 

a period of three months



Annexure A 

YEARWISE APPROVED/REVISED OUTLAY AND ACTUAL 
RELEASED OF FUNDS TO HSMITC 

Under Major Head 4702—Captal Outlay on Mmor Irnigation (PLAN) 

(Rs पा Lacs) 

Year Ammual Plan for works Aanval plan for establishment 

Approved Revised  Actual Approved Revised Actual 
outlay outlay released  outlay outlay  released 

1994 95 3000 2100 1912 50 957 957 997 

1995 96 4300 3400 3400 1051 1051 1051 

1996 97 4423 3400 2600 1200) 1350 1350 

1997 98 4721 1500 800 1350 1500 1392 
QY 99 4000 - 500 2175 - 700 

(upto 8/98) 
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ANNEXURE B 

YEARWISE API ROVED/REVISED NON PLAN OUTLAY AND ACTUAL 
RELEASED OF FUNDS TO HSMITC 

Under Head 2702 Minror Imgation (Non Plan) 

(Rs पा Lacs) 

Year Muntenance of lined water O & M of Aug Tubewells Energy charges of 

courses Aug Tubewells 

Provision Revised Actuql Provision Revi ed Actual Provision Rewvised Actual 

outlay outlay  released outlay outlay released outlay outlay  released 

1994 95 300 100 300 150 150 11950 267 267 267 

1995 96 300 300 232 १0 150 152 150 287 287 287 

1996 97 300 300 100 150 150 50 307 307 250 

1997 98 300 300 - 150 150 - 328 328 105 

1998 99 300 - 30 150 - - 413 — 111 

(UPTO 8/98) 



4 2 2 Avoidable loss of interest 

2 In response of State (roversment s enquiry {December 1987) to all Boards/ 
Corporation for the construction of houses at Panchkula for its employees through 
Haryana Housing Board (HHB) with the help of loan from Housing and Urban 
Development Corporation (HUDCO) to the extent of 70 per cent ए the cost involved 
the Company intimated (April 1988)1is requirement for 180 houses of vanious categories 
wmvolving a total cost of Rs 330 82 Inkhs The Company was to pay Rs 70 90 lakhs ns 
advance and balance m nmne yearly instalments of Rs 28 88 lakhs each The Company 
also made commitment (Apnl 1988) that the amount to be spent over 1nd above HUDCO 
loan would be made avaulable on demand and the mstalments repayable to HUDCO 
towards loan would be provided पा its budgets for the succeeding years However the 
Government sked (May 1989) the Company 1f 1t had since made arrangement for 
payment of instalments (0 FIUDCO and had provided Rs 70 lnkhs for advance payment 
पा 1ts budget for the year 1989 90 to which the Company intimated (June 1989) 1५ 
mability and requested the Government to provide Rs 70 lakhs and adjust the 51016 
agamst the rec overy एव hning of water courses wairved off by the Government However 
the Government did not agree to the proposal 

Considering funds constraints the Company mumated (July 1990) to the HHB 
15 reduced requirement ot 88 houses entailing estimated cost ए Rs 1 78 crores (Rs 
0 46 crore for cost of land and Rs 1 32 crores for cost of construction) excluding interest 
by arrnging funds out of xts own resoutces A sum of Rs 16 37 Lakhs (Rs 13 87 lakhs 
(44 040 Sq feet @ Rs 105 per Sq feet) being 30 per cent down payment for cost of 
land wd Rs 2 50 lakhs mterest tor delayed payment) was deposited by the ( ompany एप 
Tune 1991 Due to poor financial position the Company could not pay subsequent 
mstalments due 1o June 1992 and September 1992 and decided (March 1993) (0 withdraw 
फिट amount dready deposositeo witn the पाए Though die ( ompady requested tor 
refund with terest (June 1993) फ HHB refunded (July 1¥95)Rs 16 371 1khs without 
mterest due to withdrawal trom the scheme by the Comp iy 1tself 

The Company had been 1ncurning huge losses (accumalated 1055 up to 1981 82 
Rs 135 crores rose (0 Rs 39 94 crores 1 1990 91) had heavy outstanding loans taken 
from State Government and banks (up (0 1990 91 Rs 184 43 crores) In the wake of 
pre known poor ways and means position 1t was not justified 10 वा पार्ट advance payment 
of Rs 16 37 lakhs i June 1991 

Injudicious decision to finance the cost of houses from mternal resources despite 
poor financial position resulted m avordable locking up of Rs 16 37 lakhs with HHB 
with consequent 1055 of mterest amounting to Rs 9 17 lakhs calculated @ 14 per cent 
per annum (at which फिट Company obtuned loans trom banks from July 1991 to June 
1995 

The matter was reported to the ( ompany and the Government 10 March 1596 
thetr replies had not been received (November 1996) 

In therr written reply the Government/Corporation stated १5 under 

o
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In this connection 1t 15 stated that the Commissioner & Secretary to Govt 

Haryana PWD B&R Housing Deptt had circulated 1 letter No 16/17 87 2HB 

dated 28th December 1987 addressed to था Managing Directors and Chief 

Admimstrator of Corporations and Boards located at ( hindigarh and Panchhula 

for providing housing facilaties to the employees of the Boards and Corporations 

On the basis of this letter the Corporation approached the Housing Board 

Haryana Chandigarh for providing 180 houses for vartous categones for the 

employees of HSMITC The FUIP vide letter No 36/B 167 dated 11 1 1989 

was approached for arranging budget provision of Rs 71 00 lacs पा the State 

Budget 1 order to enable the Corporation to make the payment to the Housing 

Board on account of payment of houses 1 pursuance of the deciston of Boards 

of Directors in their 92na meeting held on 29 12 1988 who decided to 1pproach 

the Government to provide funds for houses but the same was not provided by 

the State Government in the State Budget The Board of Directors of the 

Corporauon reduced the requirement of houses from 180 10 88 जा फिट meeling 

beld ता 25 6 1990 The Corporation deposited १ sum of Rs 16 36 966 vide Cheque 

No NMCE/M/813613 dated 26 6 1991 from 15 provision providing housing 

facility to 15 employees vide letter No 400 01/B 167/Funds dated 26 6 1991 

The matter was brougbt (0 the notice of the Board of Directors of the Corportton 

on 27 5 1992 ume and agan on 14 12 1992 and 17 3 1993 regarding release of 

tunds to the Housing Board on account of purchase of houses for the employees 

but the Board of Directors showed 1ts inability to release the funds due to u eht 

financial position of the Corporation The matter was agam put up m the Board 

of Directors meeting (110th) which was beld oo 17 3 1993 1n which the Board 

ए Directors refused to allow diversion of funds from the World Bank mded 

project for purchase of houses at Panchkula due to the poor financial position of 

the Corporahon In it review the BOD noted that (6 Govt had not releised 

Plan and Non Plan proviston m [ull tor 1992 93 and also 1sum of Rs §0 00 1१% 

had been adjusted as mterest Direct Irmgation Tubewells were still incurring 

losses because of uneconorric water rate A comprehensive proposal to grant of 

subsidy had not been constdered favourably The Boird of Directors in 15 111th 

meetng held on May 1993 decided to withdraw the umount deposited with 

Housmg Board Haryann and utilise the amount for purchase of onc number 

New Reverse Dniling Rig ता the Corporation 

The Corporation accordingly requested the Housing Board Haryana vide 1its 

letter No 155/B 167 dated 4 6 1994 The proposal was agun reviewed m the 

meeting of the Board of Directors held 01 29 9 1993 to pay m 90 mstalments A 

committee of five officers was formed for this purpose vide office order No 

155 163/B 167 dated 31 3 1994 to peruse the matier with Housmg Board 

The Churman of HSMITC recorded vide s note (0 FC IP vide No 196/B 167 

dated 11 5 1994 that the Housing Board Haryana had been requested oot 0 

charge penal mnterest and the Chief Admmmistrator Housmg Board Haryana had 

agreed to consider the (156 # the ( orporation were to deposit of Rs 75 00 140%



to Rs 100 crores According a reference was sent to the Govt for making a 
provision of Rs 1 00 crore under the Major head 4216 Capatal Outlay on Houstng 
for the above sard purpose and followed by No 44-46/B 167 dated 12 1 1995 
but the proposal did not mature 

Keeping पा view the posttion explaned above the Corporation decided not 10 
mvest further पा the scheme & requested to the ( hief Admimstrator Haryan 
Housing Board to refund फिट amount of Rs 16 36 966/ with nterest to the 
Corperation vige letter No 443;8 107 dated 24 5 93 and the money deposited 
with Haryana Housing Board was refunded to the Corporation vide this office 
letter No 473/B 167 dated 17 7 1995 mspite of Housing Board Haryana 
condition वात down पा their letter No HBH/93/6417 dated 30 7 1993 that the 
lottee department shall not be allowed to withdraw from the scheme at my 
stage Further more the Corporation have approached घाट Haryana Housing Board 
to pay the interest vide 1ts letter No 443/B 167 dated 25 5 1995 subsequent 
remmder No 552/B 167 dated 17 7 1995 and No 655/B 167 dated 
17/27 10 1995 

The Corporation 15 511! actively pursumg the matter with the Housmg Board 
Haryana to refund the accrued iterest amountng to Rs 9 36 1१०५ The Managing 
Director of the Corporation has also written a D O letter to the Chiet 
Admsmstrator Housing Board Haryana to personally look mto the matter and 
expedite the refund of mterest vide Reference No 277/B 167 dated 21 8 1997 

During the course of oral examiation the representatives एव the Government 
informed that the mamn functioning of the Corporation 15 the development of irrigation 
and desilting of फिट canals The representatves 01 the Corpor ition mformed that during 
the current financial year the Government has provided an amount of Rs 40 crores for 
lining purposes 50 far as the questton of refund ot mterest amounting to Rs 9 36 lacs 
15 concerned ९ representatives of the Corporation mformed th 1t the matter was taken 
up with the Haryana Housmg Board orally but फिट Haryana Housing Board has not 
exceeded 10 the oral request of the Corporatton Now the Corporation has decided to 
place the matter before the Board of Directors and get a resolution passed from the 
Board of Directors for onward transmission to the Haryana Housmng Bourd The 
Commattee, therefore, desired to know the outcome of the efforts made but no such 
mformation was supphed till the framing of thus report The Commuttee, therefore, 
recommend that strenuous efforts be made to recover the amount of mterest from 
the Haryana Housing Board under mtzmation लि the Commttee within a pertod of 
three months 
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43 HARYANA AGRO INDUSTRIES CORPORATION LIMITED 

431 Avoidable loss 

3 The Company had been procuring wheat on behalf of the State Government 

for onward sale and delivery to Food Corporation of India (FCI) erther on the same day 

or 10 any case within 48 hours If however the delivery of wheat to FCI 15 not feasible 

within the stipulated ume then the stocks घाट stored by the Company tself The Company 

15 rexmbursed the cost of wheat alongwith incidental charges by the FCI at rtes fixed 

by the Government of India 

The Mand1 Supervisors Store Keepers of the Company were responsible for 

proper stocking and पा case of default they were liable for strict disciplinary action 

besides compensating the Company for any 1055 caused due to violation of mstructions 

(Aprl 1992) 

The Company had a stock of 11853 wheat bags (March 1993) at Pundn pertamming 

(0 whe it purchases during 1992 93 Attee tme of annudl physical veufic पाप of waea 

stoch as on 31 March 1993 22 wheat bags valucd at Rs 0 10 lakh were tound short and 

the Mandi Supervisor was placed under suspension m October 1993 A commuitee of 

officers during an mspection of stocks पा December 1993 found 11625 wheat bags 

damaged due (0 improper storage Out of these 737 wheat bags were delivered to FCI 

after reconditioning/upgradation (March 1994) at ऋण expenditure of Ry 0 14 1akh and 

the balance 10888 wheat bags valued at Rs 50 42 11khs rejected by FCI due to deplorable 

condition of stock with excessive percentage of spoiled grams The damaged wheat was 

quctioned (April 1994) at reduced rates for Re 33 61 lnkhs Another 206 wheat bags 

valued at Rs 0 96 lakh were found short m December 1993 

The Management placed store keeper concerned under suspension पा December 

1993 and a FIR lodged agunst hum  January 1994 with police for shortage of 228 

wheat bags However -iction to recover the loss for dumaged stock ( 10888 wheat bags) 

\gainst the officials at fault 4s per instructions 1ssued by the Company पा Apnl 1992 had 

not been taken (November 1996) 

Thus tailure on फिट part of the company to ensure safe storage of 10888 wheat 

bags and shortage of 228 wheat bags resulted 1n avoidable loss of Rs 17 87 lakhs 

The matter was reported (0 the company and the Grovernment एए March 1996 

ther replies hag not been recetved (November 1996) 

In thetr wnitten reply the Government/Corporation stated as under 

HAIC had procured 71471 bags of wheat at Pundnn Mandi duning the year 1992 

93 Out of which 2973 bags of wheat delivered to F( I directly from Mands and 

33680 bags of wheat stored 0 HWC at Pundrt Balance stock of 34816 bags of 

Pundri Mandt and 20375 bags of Deeg Mandr were stored on hired plinth of 

HSAMB at Pundn due to non avulbility of storge space with HWC HAIC 

had delivered 41850 bags and 1520 bags of wheat stock to the FCT m 1992 93 

पते 1993 94 respecuvely out of the stock of 55191 bags (34816+20375) stored 

on the plinth ot HSAMB ना Pundri
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The Supervisors and Store Keepers posted पा the Mandis for wheat procurement 
e responsible for safe/proper storage of wheat The stocks were damaged due 
(0 negligence of the official responsible but 1t was not the 5016 reason as during 
1992 93 therev as acute shortage of poly covers Inthisreg परत 1t 1s stated that पा। 
mndent for 450 poly covers was placed for 1992 93 vide letter dt 24 10 91 The 
matenal however could not be procured because 1t was rejected on quality ground 
(due to pin holes) Thereafter the matter remaned under discussions with Food 
& Supplies Deptt काठ Director Supplies and Disposals On 13792 a DO 
letter was wnitten (0 DF S for lonmang of poly covers to HAI( Simultaneously 
a letter dt 13 7 92/17 7 92 was also circulated among field staff The DFS 
Haryaoa vide वाई letter dt 16 7 92 mstructed hus Freld Officers and 60 covers 
were allotted to Kaithal Distt (30 for Pundrr Mandi which 15 a part of Kaithal) 
The DFSC Hissar trom whom Kaithal had to lift material created problem पा the 
supply The matter was already taken up पा various meetngs 1 Food Department 
and ultimately m 1 meeting under the Charrmanship of C M Haryina 1t was 
decided to purchase the material by 1gnoring problem ot pin holes During this 
period the stock bad to bear the vagaries of ramy season 

As soon as the Corporation ¢ame to know that there 1५ shortage of wheat bags 1t 
placed Store Keeper and Mandt Supervisor concerned under suspension रा 
October 1993 and December 1993 respectively An FIR was also lodged aganst 
them m January 1994 with Police for shortage "पाएँ damage of wheat stock 
Moreover the Corporation got checked the wheat stock m the month of April 
1993 besides the regular checking by DM concemed and on the report of the 
committee regarding infestation the work of re conditioning sagregation and 
replicement of bardana wns also allowed Thus the condition of wheat stock was 
n the notice of the office 1nd preventive steps were also taken as per mspectton 
conducted by the Commattee The auait team has wo.hed out tha. an amount of 
Rs 17 87 lacs 1s the difference between realssation value from ECI and the amount 
1cteally realised by Corporation through auction Actually this should have been 
worked out at the procurement price plus actual expenses mcurred by HAIC on 
this basis and not on the basis of realisation value from the F'CI The 1055 depicted 
पा Audit para 15 towards carry over charges on wheat which was stored for 1 
pertod of more than 2 years There was a stock of 11831 bags as per book balance 
nd out of 737 bags were delivered to I'CI and there was a shortage of 206 
bags Remammng 10888 bags of wheat were auctioned m Aprl 1994 qnd loss on 
account of carry over charges 00 10888 bags1e 10343 60 qtls comes to Rs 
1348184 82 @ 130 34 per qtl (From 7/92 t0 9/92 @ 6 92 10/92 10 2/93 @ 6 34 
‘md 3/93 10 3/94 @ 6 06 per qtl per month) 

After mvestigation nto the matter the Supenntendent एव Police Kaithal vide 
letter dt 10 12 96 (Copy enclosed) requested for sanction to prosecute the two 
officals The requisite sanction has already been conveyed vide letter dated 13 
12 96 (Copy enclosed) ( harge sheets have been 1ssued to both the officids for 
loss depicted m the Audit parn 
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Durmg the course of oral examination the represeatatives of the (rovernment 
and the Managing Director of Haryann Agro Industnies Corporation Ltd  explained 

that the damaged hus not occurred because of rains but 18 only because of the negligence 

of e Supervisor and the Clerh/Store Keeper Hence the case was got registered with 
the Police and the Police after investigation has filed the ( hallan i the Court The sud 
case was under process separately Inaddition 1t was also informed by the representatives 

of घाट (rovernment that the departmental action 15 50 being taken agauns the defaulters 

and the concerned officials namely Shn R K Sharma Mandr Supervisor and Shn 
Surgyy Bhan Store Keeper 1gamst whom FIR has already been got registered have 

been charge sheeted As both फिट officials have submatted therr replies to the charge 
sheet the Enquiry Officer to mvestigate the matter has 1dso been appownted and the 

departmental enquiry agamst both these officials who were also under suspension 1% 

under process The Managmg Director further informed the ( ommuttee that the next 

date of hearing 1n the (पा दा ( ourt 15 fixed for 19th December 1998 whereas the 
departmental enquiry will be completed within a period of six months by the knquiry 

Officer Thereafter, in view of फिर assurance given hy the representatives of the 
Government, the Commuttee recommend that the Cnquiry Officer may be asked to 

complete the enquiry within the stipulated period of six months and submut his 
report The Committee would also like to have a report पा the matrer alongwith the 

results of the judgement of the Criminal Court
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40 HARYANA STATE HANDLOOM AND HANDICRAFTS 

CORPORATION LIMITED 

4 6 1 Avordable payment of compensation 

4 The Company took up two projects namely the Export Production Project, 

Panipat (EPP) and the Intensive Development Project Bhiwam (IDP) during the year 

1976 78 for large scale production of handleom products The workers on these projects 

were engaged on piece एप basis 5 per the agreement (August 1989) between the 

Management and the workers the workers were 10 be paid mimmum wages aganst 1 

fixed mimnimum return of production 

Due to high cost of production the projects became unviable The Company 
stopped the production from April 1993 and started paying l1y off compensation to the 

worhers from the same date without ensuring entitlement of piece rate workets for any 

compensation The Company sought (September 1993) legal advice from an Advocate/ 
M wapLment consultant on 1ssues relating 10 payment of bonus जाए quantun of lay off 

compensation who opined th it bonus was not payable and quantum of lay off 

compensation was to 50 per cent of muumum wages The opiuon whether piece 110, 

workers were enutled for 1१४ off compensation was however not sought 

The Company decided (September 1993) to wind up both the projects to effect 
economy i expenditure It however conunued to pay lay off compensation till 

September 1594 when opinion of an advocate was sought for on the 1ssue of liability to 

mahe payment of retrenchment compensation to laid off piece rate workers The advocate 

opined that since piece rated weavers were not engagea agamst any sanctioned post and 

were engaged on contract basis it would be termmation of contract only and as such 

they were not entitled for any retrenchment compensation because they were not worhers 

under mdustrid Disputes Act and eather party (Corporation or weavers) could termnate 

the contract without service of पार notice or compensation There was also no need to 

pay any lay off compensation 

Accordingly the Company decided (September 1994) to terminate the contract 

with workers engaged on piece raie basis at these projects 

Thus by not obtainng the timely opinion of an advocate regurding ehigibility 

tor lay off compensation the Company had to make पा avoidible payment of Rs 3 43 

lakhs from April 1993 to September 1994 towards the same 

The Management stated (July 1996) that the workers have filed न wnt petitton 1n 

the High ( ourt final outcome of which 15 still 1wated 

The matter was reported to the Government पा Apnl 1996 the reply had not been 

received (November 1996) 

In thewr written reply the Government/Corporation stated १५ under 

The para No 46 1 as reported पा the report of C&AG of India for the year 

ended March 1996 (commercial) 1s admitted (0 the extent that two project numely
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Export productton project Pantpat and Intensive Development Project Bhiwam 

were started durtng 1977 78 and the workers under the project were appointed 

as piece rate worker/part tme worker As per agreement with the workers (August 

1989) they were required (0 be paid at piece rate fixed by the Govt. Export 

production project was stopped durmg Apnl 1991 due to nonavalabdity of funds 

under this scheme from the State Govt and production on capative looms at 

Bhiwani under Intensive Development project was closed durmg September 1993 

because 1t was not viable due to higher cost of productuon 

It 18 not correct that corporation had not ensured before stopping the production 

whether the workers घाट entitled to retrenchment compensation the corporition 

started paying the lay off compensation previously when this question w1s ansed 

durtng March 1990 about the viability of the projects legal opmion from the 

legal Advisor of the corporation was obtained and according to ham if we close 

down the units then we would have to pay the minimum wages १5 एटा provisions 

of Industrial Dispute Act partucularly keeping 1o view the 1greement mnde with 

the workors एए 17 & 89 As per terms ot agreemen. with the ~arhers he, were 

required to be paid 

Wages 1n case the work 15 not provided to them by फिट m magement The legal 

Adhsor of the corporition at Hq as well as management consultant engaged it 

Panipat were of the view that retrenchment compensatron पाएं other benefits १५ 
detaled below be given under section 25(F) of the Industrial Dispute Act 1947 

(1) As per proviston of under sectton 25(F) we have to give one month ९ 

notice or notice pay 

(1) 15 days silary as retrenchment compensation also payable tor each 

completed years of service or any pertod of more पिला 512 months will be 

accounted as full year 

हा) This payment 15 to be tendered 1n advance 16 we have to ensure the 
payment alongwith notice of retrenchment otherwise retrenchment will 
be 1llegal 

(tv) To display scniority for the category for which retrenchment 15 (0 be m 106 

(v) Notice 1s to be sent to the Govt 1n the prescribed manner 

(४1) Under the provistons of Gratuity Act 1972 gratuty 15 also payable to the 

employees 

(vi1) Further bnnus leave with wages 15 also to be p.n\d 

The advocate has further stated to फिट project officer HSH&HC Bhiwani/Paipat 

that compliance of Section 25(F) before affecting the retrenchment 15 mardutory 

Any mmor violation made under the enture action as invahd and may create 

future linbilities by w iy of back wages 1f the case as decided पा फिट court of 1w 

Keeping पा view the above advise of the Advocate the corp used to pay the 1y 

off compensation Durning September 1994 the (१५८ was referred to Sh K K



Gupta Advgcate Chandigarh and according (0 him two types of workers were 
engaged 

(1) Prece rate basis 

(1) Part tume basis 

(on the rates agreed between the parties for 15 type of work) 

Such persons were not engaged agunst any sanctioned regular posts Therr i 
engagement as piece rate/part time basis was १5 per the work requirement at the 
relevant ttme For quite sometime corpn has no work to offer (0 them and they 
were contnue on the rolls of the Corporation wathout any work and were beng 
paid without takmg any work from them Under these circumstance he was of 
पीट view that the Corpn (का safely dispense with the services without any notice 
or compensation because पीट provisions of the Industrial Dispute Act 1s not 
pplicable to them फिट nature of the services of prece rate person 15 not more ¥ 
than a datly wage contractual engagement on day to day basis Such persons are 
engaged for each day Smularly the enagement on part tzme basis 1५ also for few 
hours i a day and not tor the whole day For rest 01 the day there 15 no restriction 
on them (0 work elsewhere It can not thus be satd (0 pay a continuous employment 
within the meanmg of section 25(F) of the Industrial Dispute Act read with Section 
25(F) of the Act 

The matter regardmg lay off compensation by the Corpn was also brought to 
the notice ए the Boad of Directors 1 1ts meeting held on 30th March 1994 
The Board had decided to put up the matter for the consideration of the 
Government at the highest level Accordingly a request was made to the State 
Government apprising the situation and also requested Government to provide 
funds to the extent of Rs 17 00 Lacs to enable the Corporation to pay 
compensation The Board of Directors was also of the view to make efforts tor 
the adjustment of retrenched workers m other Government/Public Undertakings W 
Since no response was receved from the State (xovernment The Board of 
Drrectors प्रा 1ts Meeting held on 30 9 94 decided to terminate the contract with 
the weavers engaged on piece rate 9१515 at Panipat पाएं Bhawam there bemg no श्र 
work to ofter 

Thus फिट payment of lay off compensition of Rs 3 43 lacs was keeping पा view 
the earlier 1dvices of the Advocate and also keeping view शा 1greement alre Wdy 
made with the weavers before the Labour cum Conctlation Officet on 17 8 1989 
The position was changed when this case wis referred to Sh K K ( upt: Advoc ite 
पाए accordingly 1t was decided 10 terminate the contract with the weavers engaged 
on prce wages beyond 30 9 94 वा. Pantpat and Bhiwam 

The c1vil writ petition which was filed by the workers 1 the High Court has been 
disnussed पाएं decided पा favour of the ( orpn the copy of the judgement 15 yet 
to be received 

The representatives of the Government 1nformed thdt some unts were mstalled 
under the Incentive Development Project dunng the ye ir 1976 to 1978 The Itbour w is
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employed with the condition that the labour will be paid ouly for the work at the D ( 

rates and व there 15 no work they will not be pad छिपा the projects were closed whereas 

the workers continued to be 1 service After obtarmng legal opmion the employees 
were paid 50% compensatton Thereafter production were agam started Then smce 

the employee/labour remamed with the Corporation the 1681 opumon was sought for 
making payments to them The second legal opmion was found to फिट contrary (0 पीट 
earlier Iegal opumon Swce accordmg to the second legal opmion more compensation 

was pard The same resolted mnto a loss amounting to Rs 3 43 lacs (0 the Corporation 

The Committee observe that full facts were not placed before the second legal consultant 
with the result that the 1055 has occurred 10 फिट corporation Since the case 15 pending (0 

the Court फट Commuttee decided to keep this para pending however the Commuittee 
destre (0 have information as (0 who were the Officer involved 10 obtaning फिट legal 

opmon on both the occastons The representatives of the Government assured the 

commuttee (0 send a detail note wath full facts which were not recerved पा the framing of 

this report The Commuttee, therefore, recommend that the required mformation 

alongwith the latest position of the case पा the High Court may be sent with घा ते 

period of three months
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47 HARYANA STATE ELECTRICITY BOARD 

4 7 1 Avaidable expenditure 

5 ८ Boasd placed (October 1994) a supply order on Incian Alummium Cables 

Limited New Delhi for supply of 642 Kms of ACSR Zebra Conductor at firm ex 

factory rate of US $ 2938 per Km as per miernational competitive bidding to 96 supplied 

by 7th March 1995 at a total cost of $ 18 86 196 (equitvalent rupee value Rs 59509 

lakhs) 1s part of the power utilities efficiency iumprovement project under World Bank 

Loan scheme financed through Power I'inance Corporation (PI'C) costing Rs 36 70 

crores Thurty per cent of the cost of project was to be met by the board from 15 own 

sources The terms of supply order required that ten per cent of the contract price (Rs 

505 09 lakhs) was 10 be paid as an interest free advance within 30 days of signmg the 

contract agamnst bank guarintee for equivalent amount and ninety per cent w1s Lo be 

paid through urevocable letter of credit (LOC) established 1n favour of suppher s bank 

छा submisston of documents 

Interest free advance of Rs 59 51 lakhs was released (December 4994) prior to 

executton of loan agreement with गन Though the PFC had sanctioned loans for R 

19 20 crores and Rs 6 40 crores पा August and October 1994 respectively tne 101१ 

agreement with PFC could be signed on 22nd March 1995 after the lapse of the schedule 

for delivery of material (7th March 1995) The del1y पा execution of loan igreement 

w1s non observance of terms md condizons of loans पा time 1z establishment of 

escrow account and furmshing State Government guaraniee or bank guarantee for the 

loan The board could turnish the bank guarantee (for 50 per cent) loan nnd State 

Government guarantee {(for balance 50 per cent) only on 16th March 1995 Smce the 

Board had defaulted i openmg फिट trrevocible LOC duning the currency of फिट 

agreement the suppher refused to execute the suppiies it the old rates due to price 

escalation Dunng negotiations with फिट supplier the Board had to agree (8th September 

1995) (0 purchase the material at the revised average rite of US $ 3286 99 per 

Km from the same supplier and the firm was to pay interest at 12 per cent on advance 

(Rs 59 51 lakhs) alrendy pad less cost of 22 202 Kms conductor {(supplied m April 

1995) from 1st April 1995 10 the date of revahidation/issue of fresh bank guirantee 

agamst advance The Board had to spent Rs 87 32 lakhs (inclusive of Rs 42 36 lakhs 

beimg exchange rate fluctuations) on 408 773 Kms material recesved at revised average 

rates up to 9th March 1996 

The Board stated (December 1995) that 1t was not m positon (0 arange funds 

from its own but (0 wat for the start of disbursement of lomn by PEC The reply 15 

however not (enable १5 the Board assured (March 1995) the supplier that the payment 

will be released immediately on receipt of matenal m the absence of LOC 

Thus non complance of terms बात conditions of loans ता time and non opening 

of LOC even from 1ts own sources as per financing scheme with the PFC resulted पा 

extra expenditure of Rs 87 32 lnkhs m the purchase of AC SR Zebra conductor 

The matter was reported to the Board and Government 00 May 1996 their re 

plies had not been recerved (November 19906) 

~
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In their wntten reply the Government/Board states १5 under - 

The Government of India recerved a loan from IBRD for Power Utilitres 

Efficiency Improvement Projects and 1t sanctioned a loan of Rs 56 70 crores to 

HSEB for 5 Nos improvement projects costing about Rs 80 crores through 

Power Fiance Corporation The entire expenditure was divided mto three 

groups — 

(1) Matena! to be purchased through Internationyl Competiive Bids (ICB) 

(1) Matenal to be purchased through Local Compettive Bids (LCB) 

{11) Establishment and consiruction cost 

The expenditure was further divided into different ordering schedules nd 

packages nd the same was approved by World Bank and PFC Ouly after एटा 

approval tenders for different stems were floated गाए procurement action iutiated 

The entire payment of material to be procured through International Competitive 

Bids asto bem deby the World Bank wheress the enure pavment of matert मे 

10 be procured through Local Compeuuve Bids was to be made by PFC and 
payment of 'abour establishinent charges and petty expenditure was (o be made 

by the Board 

In this case a purchase order for the supply of 642 Kms Zebri couductor was 

placed on M/s Indian Aluminium Cables Ltd New Delhi under the mnternattonad 
Competittve Bid floated with the approval of World Bank 100% payment of this 
conductor wis (0 be made by World Bank through letter of Credit (0 0६ opened 

ता 1dvance पा favour of Firm s Bankers and no payment was to be made by फीट 

Bowd Not only this m all purchase orders for materl worth Rs 5{ crores 

were placed by HSEB for different items aganst these schemes for which 100% 

payment for the same was to be made by World Bank 

As एटा payment terms specified by the World Bank of the purchase order placed 
under International Competitive Bid 10% payment was to be made 1s advance 
within 30 days of signing of contract and balance 90% payment was to be paid 
through Letter of Credit 

Since the signmg of coniract with World Bank was delayed 50 the Board made 

10% advance payment to firms out of Bord s funds As per terms and conditions 

of World Bank फट Board applied to Government of Haryana for granting State 

Government guarantee of the Loan प्रा घाव and the approval of State Government 

was received on 26 12 94 The complete loan papers were submitted to PFC on 

28 12 94 but the PFC INFORMED THAT AN ESC ROW ACCOTINT MAY BE 
ESTABLISHED BY HSEB TO THE SATISFACTION OF PFC and the guarantee 
of State Government of the 10१ may be furnished alternatively the Bank 

Guarantee of the entire amount may be furmshed by HSEB It 1s mentioned th it 
PF( was not msisting upon such conditions i the past but this tme they intormed 

that World Bank was not agreeing to sign the contract 1greement without this
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Accordingly HSEB approached State Bank Patiala Lead Bank under consortum 
agreement for establishment of Escrow Account but they did not agree to open 
फिट same The PFC was 1ccordingly mformed by Financial Advisor/HQ HSEB 
Panchkula vide letter dated 28 12 94 that the Bankers of the Board were not 
ready to open Escrow Account and more over 1t was not posstble to furnish 
Bank Guarantee by HSEB for full loan amount of Rs 56 70 crores for want of 
Non funds base lmit from the Bank The PFC was requested to accept the loan 
documents aganst State Government Guarantee and Bank Guarantee equal to 
25% of the Loan amount but PEC did not agree for the same Finally the 
Charrman HSEB wrote a DO letter to chairman PFC on 4 1 95 to accept the 
above proposal A meeting was also held by Member Finance and Commerce 
HSEB with PFC New Delhi on 2 2 95 to sort out the 1ssue The PFC finally vide 
letter dt 22 2 95 agreed to accept the Bank Guarantee equal to 50% of Loan 
amount subject t¢ an undertaking from the State G:overnment that हा] case of 
default by HSEB the amount may be deducted by Government of India from 
Central Plan Allocation and pamid to PFC  Accordingly Bankers were approached 
immediately to 1ssue Bank Guarantee and फिट State Government was also 
approached to give the required undertaking The undertaking of State 
Government was recerved vide therr letter dt 15 3 95 and BG was recerved on 
16 3 95 All the documents were submitted by the Board to PFC vide letter dt 
16 3 95 and there after contract agreement was executed by PFC on 22 3 95 
The openung of letter of Credit m favour of firms by the Board was possibie only 
after 22 3 95 १5 the Board was not 1n 8 position to arrange the funds from own 
sources bemng very heavy amount of above Rs 50 crores involved specially when 
फिट financial position ए the Board was very tight 

No doubt, the Firm was ashed (0 supply the matena! and mtormed that the puayment 
1 be relevsed on recerpt of materal 1 was tust to ensure that the Firm may 

supply पाए. matental as the prices of raw matenal had alrendy mereased Thus was 
done purely 1n the Board s interest to have घाट conductor although the Board ए 1५ 
not at alt वा a position to make the payment or (0 arrange पट furds from 15 own 
resources But the firm refused to execute the order on FIRM rates Negotiations 
were beld with the Firm by the Board and 1t was agreed that the Firm will supply 
162 Kms conductor at Firm prices on which the Purchase Order was placed and 
balance 480 Kms at फिट rate of a purchase order placed by APSEB on this Firm 
agamst फिट same PFC WORLD BANK Loan Scheme It 1s correct that the Board 
बात Rs 44 96 lacs extra to the firm due to increase m prices एव Alumintum छिपा 
still the rates agamst this order were lower than the rates 1t which the orders had 
been placed by Gujarat Andhra Pradesh Rajasthan State Electricity Boards etc 
nd had the Board not 1llowed the mncrease m prices (0 this Firm the Board 
would have to spend atleast Rs one ( rore more than in ¢ase fresh orders were 
placed after calling fresh tenders at the prices recetved by Guarat Electricaty 
Bo ud which were US $ 3675 per KM agamst revised price of US $ 3286 50 per 
Km allowed to पाई firm by HSEB 

The Audit has pomnted out that had the Board opened letter of credit from own 
resources गाए had made payment to the Firm out of Board < funds then this 105 
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of Rs 44 96 lacs could be avorded The audit has not visualised the fact that this 

ACSR Conductor could not एड utthised unless the entire matching line md Sub 

Station matenal worth Rs 25 crores was arranged by the Board and the Board 

was not 1 2 position to arrange this Rs 25 crores from other sources Had the 

Board arranged the funds (0 the tune of Rs 5 95 crores from otaer sources tor 

the ACSR conductor only and had taken the delivery of conductor then there 

were no changes एव utiisation of thus conductor upto 12/95 1n the 1bsence of 

availability of other matching matenal and ता that cse the Board would have 1o 

pay Rs 1 15 crores as mterest on this amount for the period from 22 2 94 10 

31 12 95 resultmg m additional financial 1055 10 the Board Moreover it could 

not be apprehended by the Board authonies that there would be steep increase 

i the prices of Aluminium 1 such a short span 

Further the Board was not to spend the amount on arrangement of matertal out 

of Rs 11 01 crore Board s share The only alternative left with the Board was to 

wat for फिट start of disbursement of 1oan by PFC and then to negotiate the delivery 

and other terms and conditions with the firms on which the orders were plwed 

However all othcr firms agreed to supply the material at the rates जाए which the 

purchase orders were placed and the supplies recerved whereas the mcrease m 

price to this firm had to be allowed due (0 8660 MICTESE 1M PLICES of Alumnium 

10 International Market which 15 basic raw material for ACSR Conductor 

Conclusw\cly the decision of non arranging of funds from other sources for this 

purchase order and holdng of negotiattons with the firm after loan was released 

by PFC World Bank was taken m फिट best 1nterest of the Board and this action 

has resulted mto a net saving to फिट Board as 1t avoided unnecessary blockage of 

inventory and heavy mterest e lbiability on the Board vhereas the delay m 

शा mgement of funds ag unst World Bank Loan Scheme was beyond the control 

¢ t the Board 

Regarding remaining 1055 ot Rs 42 36 lacs (87 32—a4 96 42 36 lacs) 1t 15 5tated 

that 1t was due to exchinge rie fluctuations As stated above the World Bank 

परत sanctioned loan to (rovernment of India का US dollars and 1s per terms ot 

loan the material was to be procured through international competitive bid In 

this case both the bidders bad quoted rates m US dollars as they had to mmport 

raw material from other countries As the fluctuation m exchange rate was beyond 

the control of Board the loss of excess payment of Rs 42 36 lacs दा rupee 

consequently was unavozdable 

During the course ot oral exammation the representatives of the Grovernment 

informed the Commuttee that the C ompany wAs requested tune and agam to supply the 

material but the material was not supplied because 01 some delay on the part of फिट 

Board tor entering mto an agreement with the Company In tact, the delay should not 

have taken place but 1t was becawuse the H S EB was not having enough sources to 

collect the required amount and the time was consumed 1 obtuning loan It wis also 

informed that the condrtion of opeming of Escrow Account which was the part of terms 

and conditions of loan to be obtamed from फिट Power Fmance Corporation was not 

complied with Neither the board could umely negotiate alternative arrangements
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acceptable to Power Finance Corporation or फट World Bank पा lieu of opening of Escrow 
Account In the meantume the rates of the raw matertal were enhanced wath फिट results 

that negotiations were held at the tume of opequng of tenders and 1t made the HSCB to 
suffer १1055 of Rs 87 32 lacs The representatives of the Government mformed that the 
delay which has occurred 15 only a procedurat delay and 15 an error of judgement The 
representatives of the Board informed the Commuttee that the case was not only dealt 
with by the HSEB but 1t was dealt with at the level of the Hiryana Government includmg 

the Fmance Department and 1t एफ have been approved by the Cabmet also He however 

assured the Commisttee that the Board will mform as to at what level the case was dealt 
with and finalised but the promised mformation complete 1 all respects was not supplied 

ull the framing of this report 

The Commmttee 1s of the view that had the Board taken up timely action with 

Power Finance Corporation and made proposed alternative arrangements in lieu of 

opemng of Escrow Account The Board could have avoided the 1055 of Rs 87 32 Jacs 

The Com=uttee viewed ser ously the apathy shown by the Board’s Officers for the 

sa1q acuon ana recommerd that पार resoonmibilivy of चार Boards Office s दा the 

matter as also for not supplying the desired complete intormation to the Commuttee 

be fixed and the Commuttee may 02 mformed about the action tasen within a period 

of three months ; N 

4 7 3 Avoidable loss 

6 The Board approved (June 1991) construction of two 220 KV Sub stations it 
Palla and Ash Dump Faridabad A tender enquiry for the purchase of two Power 
Transformers of 100 MYA 220/66 KV लि these Sub stattons was floated पा October 
1991 and a purchase order was placed (October 1993) on Crompton Greaves Lumited 
Bombay (CGL) for the supply of two units Power Transformers at the firm s ex works 

price of Rs 2 39 crores per unit (excluding Excise duty CST and Freight) subject to 
price varaton clause Accordmg to the purchase order the Board was to provide mnterest 

free advance equivalent (0 20 per cent of the ordered value agamnst Bank guarantee and 
the firm was to deliver the first wnit withun 15 months and second umit within 17 months 
from the date of release of advance payment 

Despate the fact that the work on these Sub stations was not taken 1 hand due to 
shortage of funds and 1n जाट case even the land bad not been acqu.red the Board released 
an advince of Rs 90 lakhs (Rs 45 lakhs each पा Japuary and February 1994) The 
effective contractual delivery ot these two transformers accordingly fell dve on 25th 
Aprl 1995 and 21st July 1995 respectively 

Considering the fact that due to financial constramts no work could be imtiated 

on these Sub stations and the transformers ordered would not be ganfully utdiscd n the 
next 2 o 3 years the Member Technical (OP) after discussion with Cluef Engineer 
(Plnoming) proposed (April 1994) to reschedule the delivery of these transformers The 
Store Purchase Commuittee (June 1994) reviewed the postuon with regard to the progress 

of works vis a vis availability of funds and recommended that the delivery of both the 
transformers be deferred wp to March 1996 The Whole Time Members (WTMx)
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considered (November 1994) the question of reschedulmg the deltvery of these 

transformers followed by discussions with the representative of the firm It was mutully 

agreed (February 1995) to extend the delivery schedule to September 1996 and charge 

12 per cent wterest from CGL on the advance given by the Board for the period to be 

counted from the next day of contractual delivery period up to the deferred delivery 

period 1 ६ September 1996 
—_ 

In January 1996 the Board decided that 1t was not i urgent need of these 

transformers and therefore Rs 40 43 lakhs be adjusted on 30th January 1996 agumst 

other supply orders (July 1995/January 1996) and balnce Rs 49 57 lakhs be adjusted 

on pro rata 08515 against future supply of five transformers subject to recovery of 12 एटा 

cent interest on the outstanding amount 

The hasty action पा placing the order without ensuring 5 actual requirement and 

the required finance for construction of Sub station resulted प्रा avordable 1055 of mterest 

amountmg to Rs 24 50 lakhs (calculated from the date of payment of interest tree 

ndvance duning contractul delivery period 16 up to 250 Apnl 1995 and 21st July 
1995 respectively at full rate and at concessional rate thereafter up (0 29th Jwnuary 
1996 The loss would increase further as पीट balance advance of Rs 49 57 lakhs would 
be adjusted on pro rata basis पा due course resulting 1n nterest loss at the rate of 6 25 

per cent being the difference पा cash credst interest rate and 12 per cent interest rite 

recoverable from the दिए 

The matter was referred to the Government पा March 1996 फीड reply had not 
been recetved (November 1996) 

In thewr written reply फिट Government/Board stated as under — 

It 1s submuatted that — 

220 KV S/Stn Palla and Ash Dump near Firidabad were ncluded by Planning 
Organisauon 1 the 8th Pian Project Report for 220 KV Transmission Works and 

the same were got approved from Central Electnicity Authority Thereafter these 

works were 1ncluded m the list of works for the year 1991 92 

For the 1bove works 2 Nos 100 MVA 220/66 KV Transformers were required 
Since transformer 15 a long delivery ttem of an equipment <o IS procurement 

action 15 required to be taken पा advance Accordmngly a tender enguiry No 

QDH-47 bearmg NIT No 50 dated 21 10 91 was floated for the procurement of 

these 2 Nos transformers After processing the tender enquuy a PO No 
HDH 188/QDH 47 dt 22 10 93 was placed on M/s Crompton Greaves Lid 
Bombay for the supply of these 2 Nos transformers लि 1bove sub stations As 
per PO the dehivery schedule was as under — 

Ex works Kanjure dehivery of Ist पाए within 15 months nd 2nd छाए within 
17 months the delivery peniod shall be reckoned from the date of relense 01 

advance payment due to respect of each Trmsformer 

It 15 further indicated पाए the PO that 20% of the order value as 1nterest free 
advaince on submission of equivalent amount of B G on placement of order 

Accordingly 20% mterest free tdvance (0 the घाट of Rs 45 [एड लि Ist पाएं was
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released on 25 1 94 and the contractual delivery period for the 1st Unit thus wis 

upto 24 4 95 The advance for the 2nd umit to the tune of Rs 45 lac was released 
on 11 2 94 and the contractual delivery period of the 2nd unit therefore was upto 
20795 

Due (0 various contramnts as explained below पा respect of commissiomng of 
220 KV S/Stn Palla and Ash Dump फिट completion of these works had to be 

deferred for the time being — 

1 Durmng 1992 the prece of land which was acquired by HSEB during the year 
1988 for the purposes of disposal of Ash from Fandabad Thermal Project was 
transferred to Construction Orgamsation for constructmg the 220KV S/Stn which 
was named as 220 KV 5/50 Ash Dump Faridabad 

Preliminacy works viz route survey designing and engineering of the sub Station 

15 wel as transmission lines were carried out besides prelimmary civil and 

electrical works which was mittated प्रा February/March 1994 

2 During May 1994 Farnidabaa Complex Aaminsstratton (FCA) now Mumcipu 
Corporation raised an objection to the construction of Sub Station पा view of पड 

close proximaty to the Urban Areq and also as per the master plin 1t Fandabad 

It was proposed to urbanise this piece of land as well It was consequently 

suggested by FCA 10 shift this Sub Sta (0 an alternative site for which land was 

offered पा exchange to the site 

After visiting vartous sites offered by Municipal Corporation 1 piece of land 

offered by Mumcipal Corporation site No 3 of village Pali was found acceptable 

which was subsequently agreed to by Municipal Corporition with minor 
mod:fications 

3 On a proposal for exchange of land फट WTMSs durmg September 1994 पा 
circulation decided that such a proposal can be accepted only when there 15 पा 
mdication/commitment from Municipal Corpn Fanidabad regarding land prices 
of both the sites A simple exchange of land without any confirmation regarding 

land price would create problem at a later stage 

In view of this 1t was decided by the Component Authority 1 ¢ WTMs 1n पिला पा 
house meeting held on 10 4 95 to permit the exchange of land if the Municipal 
Corporation Fandabad deposites an amount of Rs 6 45 694 with HSEB towards 
the difference पा cost of land and the preliminary works carrted out by HSEB गा 
site 

4 Sumslar problems were faced 1o the 1cquisition of land for 220 KV Sub Stn 
Palla 

Further 1 my also be submatted that the ofigimal plan wis to construct 220 KV 
Double Circuat Smaypur Palla line via combined Cycle Gas Thermal Project 
(CCGP) under Central sector The CCGP 1s Power Station controlled by Power 
Grid C orporation of India and this 220 KV Line भाई to pass through CCGP wath 
the understandme शिव a portion of line from 400 XV Smaypur to CCGP shall be
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constructed by the HSEB but फिट cost would be remmbursed by Power Gnd 
Corporation of India The work of construction of 220 KV Double Crrcutt Smaypur 

Palla Line via Combined है ycle Gas Thermal Project was stated bat 1t hnd to be 

deferred due to the reasons (0१. Power (आए Corporation of India though commutted 

but backed out nrespect of 1ts comnitments for reimbursement of cost of this 

line from Smaypur to CCGP 

Number of references were made to C E A and Power (जाए Corporation of India 

by Chief Engineer/Planning 1n respect एव this work but after number एव meetings 

the decision boiled down to that HSEB line Construct this may at their own cost, 

the Power Grid Corporation would not bear the cost of the part of lmme This 1ssue 
was in reference between HSEB and Power Gnd Corporation and CE A for 8 

pretly Iong trme causing the delay m starting work of this line and these Sub 
Stations The constructton/commissioning of 220 KV Sub Stns Ash Dump (Pali) 

and Palla 15 very unportant ॥ order to draw its major share of energy from 400 

KV Sub Station 1t Smaypur under the control of NTPC and BBMB respectively 

and to avoid the collapse or tne existing transmission under work 

The delay m construction of thesc two $/Stns as evident from the above was 
due to change of stand by Power (आए Corporation and objection rased by 

Municipal corporatton Fandabad Both these factors were beyond the control of 
HSEB 

However every effort has been made to safeguard the interest of the Board It 15 

informed that despite of the fact that there 15 no provision in the contract/PO for 

the payment of interest on the advance that granted to the firm yet the competent 

authornty by pressing the firm made the firm agree to make the payment of mterest 

@ 12% of the advance made to them beyond the contractual delivery period but 

not beyond September 1996 This point should be appreciated by the Commuttee 

The amount of advance Rs 90 lacs paxd to the firm has been adjusted agamnst PO 
No HDH 289 ता 11 7 95 for the supply of 7 Nos 10/16 MVA 132/11 KV T/T 
and 2 Nos 25/20 MVA 132/33 KV T/Fs agamst PO No HDH 348 dated 25 3 96 
alongwith recovery of interest on advance amountung to Rs 12 87 087 41 

From the above 1t 1s clear that delay mn commissioning of the 220 KV Sub Statuon 
Palla and Ash Dump Faridabad for which procurement action for these 

transformers was 1mtiated ता tme was due to the circumstances/reasons s 

explmned above which were unforseen and beyond the control of the Board 

The commattee observed that due to lack of proper monitoring and over anxuety 

(0 place the order Board s scarce funds were locked up as purchase order for the 

procurement of transformers was placed and adv-nce released to the firm without ensunng 

avarlability ot sufficient funds required लि completion of the Sub stations and avarabtlity 

of clear/approved site for the Sub stations The reply of the Board that no permission 
was requrred for commuissioning of 220 KV Sub staton (Ash Dump) 15 not convincing as 

the land acquired by 1t origmally was meant for dumping of Ash The ( ommittee destred 

(0 know whether any permission from the concerned authorities w 1५ reautred लिए change 

1n purpose
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The Committee, therefore, recommend that the matter may be got 
wnvestigated by fixing the responsibihity of the Otticers/Officials for 1055 to the Board 

and Committee be apprised of the action taken within a period of three months 

The Commuttee further desired to know the latest position एव commissioning of 

these Sub stations 

47 4 Extra expenditure due to delay पा finalisation of tenders 

7 The Board floated (Apnl 1991) a tender enquiry for the purchase ot 6 Nos 
10/16 MVA 132/11 KV Power Trinsformers to be opened on 10th December 1991 
The offers given by the firms were valid up to 19th September 1992 

While evaluating the tender 1t was found that ECE Industry New Delhi (CCE) 

bhad quoted ex warks price ए Rs 27 75 [नाई per Transtormer with base date 1st 
November 1991 but after बताए the freight and transit msurance of Rs 0 वी) 11kh the 
f o r destnation Transformer price was wrongly given १५ Rs 38 15 lakhs instead of Rs 

28 15 11khs Although the Store Purchase ( ommittee (SPC) 1nd Whole Time Members 

{WTMs) were aware of the fact that there was totalling mistike 1n the rtes quoted by 

ECE १५ these were unrealistic as compared to फिट second third and fourth bidders पा the 

ment position the Board placed telegraphic purchase order (12th October 1992) on 
ECE for 6 Nos Transformers at पाला quoted ex works rate of Rs 27 79 lakhs per 
transformer nstend of obtamnng clanfication with regard to rates from the firm 

On receipt of telegraphic purchase order LCE represented (29 Qctober 1992) 

wbat an error had occuarred 1n the offer copy submutted to the Board while wntng the 

price and requesied to place the order 1t ex works price of Rs 37 75 lakhs excluding 
Rs 040 lakh on account of freight and insurance The EC L was however the lowest in 

the comparative cum ment position for the supply of all अज Transformers on both of 

these 1 or destination rites of Rs 28 15 lakhs and Rs 38 15 lakhs per Trnsformer 

The General Electric Company of India (GEC) who had quoted an ex works rate of Rs 
44 lakhs for first two Transformers and Rs 48 03 11khs for the next tour trinstormers १६ 

per therr origmal tender with १ base date of 1st October 1991 revised their ofter with 
base date as 1st July 1991 while extending the validity of its offer beyond 19th September 

1992 

At the wnstance of the WTMs (9th November 1992) the negotiazng Comimnittee 

consisting of Member Technical (Operation) and Member Finance Accounts & 
Commercil held negotiations (16th November 1992) wath four firms पा फिट order of 

ment viz ECE GEC Bhart Bylee and NGEF Oun the basis of negot ittons the WTMs 
1 therr inhouse meetng (9th December 1992) revised घाट requirement from six (0 nine 

Transtormers बाएं decided to place order for 3 nos Trsformerson ECE 4t £ 0 r rate 01 

Rs 40 01 lakhs with base (नि 15 November 1991 (Ex works price Rs 37 75 lakh, 

freight & प्राय msurance Rs 0 40 11 extra Transformer o1l Rs 0 36 Ihkh and dry 
col breather Rs 1 50 lakhs) on the grounds that backlog of eight Tr sformers भा 1५ 

already there with the firm The balance requirement was divided equally between 

GEC at Rs 47 73 1nkhs (includmg Rs 3 73 1akhs due 10 change of base date trom 

Ist October 1991 to 1st July 1991) and Bharat Bijlee वा Rs 48 15 lakhs with हि 151. date 
as on 1st November 1991
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It was noticed 1 audit that ECE was found technically competent to supply il 

घाट six Transformers १5 the Board had ‘placed order for the entire quantity at 15 ex 

worksrate ot Rs 27 75 पाक The placement of purchase order for only three transformers 

subsequently on ECE at for rate pf Rs 4001 lakhs and meeting out the balance 

requirement of three transformers by placing order on GEC at 1ts revised rate of Rs 

47 73 laklis was not justfied as 1t resulted पा extr 1 expenditure of Rs 23 16 पाता The 

addstional requirement of three transformers could have also been met by placing order 

on GEC 1n place of Bbarat Bylee the third bidder 1n फिट ment position and पा extra 

expenditure of Rs 126 lakl s 1/01ded 

Thus placing the order after being aware that the rate quoted by ECE contamed 

Anthmetical mistake taking tume m reswving the order which took the Board beyond 

validity pertod प्रा respect of the second lowest and agan splitting the order resulted mm 

an extr1 expenditure of Rs 24 42 lakhs 

The matter was reporied (0 the Board and Government m March 1996 their 

replies had not been received (November 1996) 

In their wnitten reply the Government/Board stated as under — 

A two part tender enquiry (QDH 33) for the purchise of 6 No 10716 MVA 132/ 
11 KV T/Fs was floated हा the press vide NIT No 41 dt 11 4 91 tender In 
response of Enquiry No QDH 33 part IT of the tender of १ No participating 
firms were opened on 22 6 92 M/s ECE Ltd New Delbr quoted their price as 

reproduced below — 

(1) Untt Ex sorks price Rs 27 75 00 (Twenty seven 

lacs & seventy विश thousand 

only) 

(1) Uniat charges for Freight forwardmg Rs 40 000 (forty thousand 
& coverage for risk in transtt only) 

fu1) Unt for Destination price Rs 38 15 000 (Rs Tharty exght 
thousand one hundred fifteen 

only) 

Thus against Sr No 1u which 15 the dertvation by totalling Sr No 1 & u 1 figure 
of Rs 38 15 000 mnstead of Rs 28 15 000 has been given The figure of Rs 
38 15 000 has also been wrongly wntten m words as 15 clear from the above 
Therefore there was ambiguity as two different rates were appearmg पा the price 

bid of M/s ECE who was the first lowest for the supply of 6 No T/Fs on both of 

these rate of Rs 28 15 000 and Rs 38 15 000 But taking advantage of the 

situatton 1 the mterest of Board the WIMs m the first instance approved= 

placement ए an order tor all the six transformers on 

M/s ECE at ex works rates of Rs 27 75 000 with Rs 40 000 as F&L charges 
and accordu gly telegraphic PO was 1ssued on dt 12 10 92 But aganst this 
TPO the firm made representation to the Board Member vide ला letter CTD/ 
9378/VH dt 29 12 92 The explanaton given by the दिए for quoting wrongly घी 

their tender was accepted by the WIMs पा पाला inhouse meeting held on 9 12 92
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nd they recommended placement of order for 3 Nos T/Fs on M/s ECE at ex works rates of Rs 37 75 000 with F&I charges of Rs 40 000 as the ex works rates of Ry 37 75 000 compared favourably with the up dated rates (38 07 000) quoted by M/s ECE aganst enquury No QE 1456 and also compared with the rates of next lowest firm agunst this tender enquiry 

Further the WIMs m पिला 11 house meetng held on 9 12 92 also dewded that M/s ECE should bear the escalation पा cost of all the इज No T/Ts as per IEEMA formula for the period reckoned from 12 10 92 when TPO was placed on the tim based on faulty bid upto 14 12 92 when revised TPO was 1ssued 85 a penalty due to faulty price bid submitted by M/s ECE 
The net requirement of Power Transformers of this ratmg for the year 1992 93 was 15 Nos but due to financtal constrant while approving the purchase-proposal for 6 units the WIMs m their पा bouse meeting held on 9-12 92 also decided that b view of only one transformer of this rating left to be dehvered agamst curent purchase order the quantity to be purchased aginst this proposal be revised to 9 No and accordingly splitting up the order for 9 Nos T/Fs equally on three पाई 1e M/s ECE GEC and M/s Bharat Byjlee as pownted out 1n the pdra was done In this connection 1t 15 stated that sphitting up of the order 15 essentr il asm 

Durmg the course of oral Cxammauon the representatives of the Government stated that the order was splitted keeping पा view the pendmg order with the lowest tenderer 

The Commuttee feels that the reasons put forth by the Board for sphtting the order were not logical as the lowest tenderer has quoted फिट rates keeping पा view its 
being aware that the rates quoted by lowest tenderer contamed Arithmatical mistake, taking पाए 1n revising the order and splitng the order was not प्रा nterest of the Board 

The Commnttee further observed that the information as asked for from the Board during the course of oraj €xamination was not supphed complete 1n all respects



as per the discessions taken place m फिर meeting The Comnuttee, therefore, 

recommend that the information complete in all respect be supplied to the Commuttee 

and the action aguinst the erring Officers be taken under intimation to the Commnittee 

within a period of three months 

475 Non commussioning of WSX 100 Telephone Switching equipment 

8 The Board placed (February 1990) a purchase order for supply of 9 Nos 8 

port WSX 100 nter dialling telephone switching equipment alongwith oher Power Line 

Carrier Communication (PLLC) items on W S Industries India Limited Madras and 

agamn placed (December 1990) another purchase order for supply of 9 Nos & portand 2 

Nos 16 port WSX 100 mter diallng telephone switching equipment alongwith the 

other PLCC 1tems These WSX 100 telephone switching equipments were proposed to 

be purchased for strengthening the carrier communication network of the 220 KV sub 

stations The terms of supply orders inter alia provided as under 

(1) Themateral was to be supphied within 10 months and 8 months of purchase 

orders of February 1990 and December 1990 respectively on the 

ingpection of the equipment at the manufacturer 5 premises before their 

degpatch 

(1) The supphier was hable to replace free of cost the equipments found 

defective m quality withm twelve months from the date of 1ts erection or 

eighteen months from the date of despatch whichever 15 earlier 

Agamst the supply of 20 switching equipments the firm supplhied 14 Nos 

equipments {4 Nos m November 1990 and 10 Nos था January 1994) costing Rs 14 19 

lakhs (ircluding price vanation) लि which full payments were made by the Board on 

the receipt of materral The Board however wuved (February 1994) the nspection of 

10 Nos equipments on फिट basss of test certificates found generally हा order (tncluding 

5 Nos of suppty order of February 1990) before their despatch Four equipments (00 

Rs 2 62 lakhs) recerved m November 1990 could not be fully commussioned and 10 

equipments (cost Rs 11 57 lakhs) received पा January 1994 could notbe commussioned 

at all by the Board ull date (March 1996) due to design wadequacy/manufacturing 

detect The remarmng 6 Nos equipments have not been supplied (March 1996) 

The Board did not pursue the supplier to supply the material withie delivery 

schedule of 10 months from फिट date of purchase order as 5 Nos equipments of first 

supply order were received after फीट lapse of a period over three years from the purchase 

order 

The Board accepted 10 nos equipments शा January 1994 by waiving the pre 

mspection requarement knowing well the fate of 4 Nos equipments (received पा 

November 1990) which could not be fully commissioned due to design/manufacturing 

defects The board also could not clain replacement of 14 Nos equipments within the 

warranty puriod of 18 months from the date of supply as 1t took cognisance of the 

design/manufactunng defects first ttme 1n October 1995 when फिट warranty penod had 

already elapsed 

Thus aceepting of defective equpment by waiving the pre inspection clause 

and non enforcement of warrimty clause resulted m locking up of funds of Rs 14 19 

lakhs for 1 peniod ranging from about 2 to 5 years
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The matter was reported to the Board and Government in May 1996 their replies 
bad not been recerved (November 1996) 

In therr written reply the Government/Board stated as upder 

As per the position available on record the first lot of four nos exchanges were 
recerved m March 1991 for which the warsanty period expired का July 1992 3 
Nos exchanges out of first lot were commissioned 1 2/92 3/92 and 5/92 1 ¢ 
before the expiry of फिट warranty period the 4th exchange was commisstoned 
after the expiry of the warranty perniod Swmmlarly the second lot of 10 nos 
exchanges was recesved 10 2/94 (5 Nos ) and 4/94 (5 Nos ) for which the warr ity 
period expired पा 8/95 and 10/95 respectively all फिट exchanges of the second 101 
weere commusstoned durmg 10/95 to 8/97 16 after the expiry of the warranty 
06107 

As this equipment was fully programmable IC/microprocessor based and was 
received ता HSEB लि the first ume therefore the engineers of HSEB were not 
tully equipped for the programming and functional commissioning of the 
equipment and the help of the firm was repeatedly; required to commusston the 
various cxchanges afler programmng at site taking 1nto consuderation the 
switching equipment mstalled at the other end The pursuance with the finn for 
commissioning the exchanges were made right from 10 9 911 e well within the 
warranty pertod by 1ssumng reminders and personal contacts Though the field 
officers were approaching the firm time and again personally as well as through 
correspondence 10 depute their engineers but the response of the firm was not 
encouraging Due (0 lack of response from the firm therr payment of 
approxumately Rs 29 00 lacs against further supplies of matertal made by them 
was withheld even though the total cost of फिट switchmg equipment was of the 
order of Rs 15 56lacs only Thus फिट firm was made to cooperate and get all the 
exchanges programmed and fully commissioned which has since been done It 
may further be mentoned that thus payment 1s still withheld The Bank Guarantees 
of the firm against performance are also withheld and have not been released to 
the firm so far 

It would be seen trom above that the delay पा commissionin g has been on account 
of Ick of cooperation from the firm which has finally secured after withholding 
their future payments The Board has suffered no financial 1055 on account of 
comme.siomng एव the exchanges As per the ietter enclcsed at Annexure 1 and 
other letters on record 1t 1s gathered that the concerned Divn tnvolved पा 

, commussioning of the exchanges has been taking up the matter ttmely with the 
firm tor getting the exchanges commussioned Therefore no officer/official ot 
the HSEB 15 responsible for tlus delay in commissiomg m view of facts गाए 
crcumstances of the (१५ expluned above 

Inspecuon of second lot of the WSX 100 exchanges ws waived off bythe E1IC/ 
D&P on the recommendations of Chief Engmeer/Arb & €'C m January 1994 on the 
basis of successful mspection of the first lot and commussioning of 3 out of 4 Nos 
exchange of first lot In accordance with HSEB Regulation No 16 1 the mspection 

[ 4
]
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and/or tests may be wuved off 1n special circumstances by Chief Engineer/D&P after 

recordimg reasons therefore The mspection m this regard was waved off by the competent 

authonity after following the proper procedure s above The Chef Engmeer/arb & CC 

Hisar recommended the waival of the mspection and has recorded as under 

(1) फट TCs are m order which I have also seen 

(1) These equipments गा very urgently needed on already runnmg sections 

We do not have qualified man power to spwe लि specuon of these 

specialised equipments Sumiiar equipments have been mspected and hence 

waval of inspection 15 recommended for which the approval ए M T (0) 

may please be sought and conveyed Itwill otherwise save the expendature 

as well 

The E I C /D&P waived the mspection on the above recommendations and orders 

that फिट firm may be sked to despatch the mater1il mmediately The penal 

cluses 1 the purchase order were 1ncorporated s per Schedule D of the Board 

as accepted by the firm while deciding the order The delayed supplies were 

accepted as the exchanges were urgently needed as mentioned 1n the note of 

Chief Engmeer/Arb & CC Payment on account of delay पा delivery has also 

been deducted as per contract 

The action as 1bove has been taken in फिट interest of Board » work and there 15 

no laxity of wregulanity on the part of any Officer/official Tt 1s also mcorrect to 

state that the defective equipment has been accepted because का फिट case of these 

exchanges the programming and numbermg scheme etc has 10 be carried out at 

site for which the mvolvement of the firm 15 essential as already explaned The 

lack of co operat on 00 फिट part of the firm caused delay m proper functioning of 

the equipment alongwith numbenng scheme etc It 15 rerterated that the firm was 

made to send their engineers after stopping their payments agamst future supplies 

and the commisstoning of a'l the supplied equipments was thus ensured It 15 

pertinent to mention that no defective equpment was aceepted as none of the 

equipment was needed to sent back to the firm nor got replaced for reasons of 

any defects but all the equipment as recetved जाई got commussioned At site by 

the firm s engmeers It was only the uning and adjustments W डा which delayed 

the full commussioning of the equipment and thss delay 15 attributed to the tirm 

who failed to send their engineers 1o tme As such no responsibility of any 

Officer/official for the same 15 requared to be fixed 

During the course of oral examination पाए representatves of the Board mformed 

that last tme when he appeared before the Commuttee 1t was pomted out as (0 why the 

equipments were replaced after five years The commuttee, however, decided that the 

matter which 15 to be deaided within a time frame of five months may be decided 

and further decided that फिर decision for placing the order with the firm be al<o 

taken and intimated to the Comnmttee 

The Commuttee also desired that फिर position for not supplying 6 Nos 

equipments by the firm may also be intimated to the Commuitee alongwith the 

position regarding withholding the payments of Rs 56 lacs of the suppler
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476 Robbery of cash 

9 The Board prescribed (May and July 1973) afety measures required 10 be 

taken while carryimmg cash from/to bank so as (0 munimise the chances of robbery These 

were relterated पा June 1985 and March 1994 whach provided for provision of Board s 

Vehicle police escort to the cashier for accompanymg hum to/from the bank 1f फिट amount 
exceeds Rs 50 000 There were no mstructions to msure loss of cash i transit 

(1) Atest check of records of Supermtending Engineer Operation Circle Karnal 
revealed that on 1 March 1994 Cashier/Lower Division Clerk of Assandh Sub division 
had drawn a sum of Rs 4 96 345 06 from State Bank of Patiala Panpat for disbursement 
of salary for the month of February 1994 10 the staff The Cashier however disbursed 
Rs 11699 30 to the staif at Pamipat The balance cash (Rs 4 84 645 76) which was 
bemng carried पा Board s vehicie without फिट police escort was looted on फिट way to 
Assandh by four wmed muscreants First mformation report (F I R) of the robbery was 
lodged (1 March 1994) with the police but घाट police mvestigation report was awated 
{July 1996) 

(1) Smilady m the Overation division Ballabhgarh on 16 March 1995 the 
Assistant Executive Engineer City Operation Sub diviston Ballabhgarh had deputed a 
lmeman alongwith फट cashier (0 deposit cash amounting to Rs 2 55 l1khs m the bank 
On the way to the bank two persons armed with country made weapons (kattas) approached 
the offictals कराते took away the cash box after gunming down फिट lmeman on the spot The 
first information report (F I R) of the robbery was lodged on 16 March 1995 with the 
police the results of which were awaited (July 1996) A compensation of Rs 1 67 lakhs 
was paid to the heirs ए the late ineman Though police guard wis available on piyment 
08515, the same was not provided 10 the cashier for accompany.ng him to the bank 

Thus, due to farlure on the part of field offices to observe the mstructions of the 
Board m providing police escort i both the cases had resulted 1 a loss of Rs 9 07 Iakhs 
In spite of the robbery cases, no standing arrangements has been made with the pohlice 
for providing police escort till date The Board while admutting फिट lapse on the part of 
field offices stated (February 1996 and July 1996) that the explanation of the concerned 
officer who failed (0 arrange police guard was being called for the results of which were 
awaited (August 1996) 

The matter was reported to the Board and the Government 1n April 1996 therr 
rephes had not been received (November 1996) 

In their written reply the Government/Board stated as under — 

(1) The cash worth Rs 4 84,645 76 salary of पीट staft of Assandh Sub Division 
bemg carried जा Board s truck No HYK 2509 to Assandh was looted on 
1394 by some miscreants travelling 1 white Maruti Car which was 
following the above truck from Pampat The incident took place on a public 
road पा the junsdiction of Safidon Police Station and as per latest report 
from police four culprits have been arrested शा the said case and Rs 
7500/ could be recovered from them 

<
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In thus case the then SDO Assandh 15 constdered 10 be responsible who did 

not provide police escort as per mstructions of the Board The SDO Sh 

Indert Likha was beld responsible for the lapse & has been charge sheeted 

by the Secretary Board Vide memo No Ch 31/Conf 3687 dt 8 9-97 

(11) the bank was hardly 500 meters away from फिट office and was located घा 

thickly populated area and 1t was not considered cxpedient to provide the 

vehicle for such a short distance and that too पा such inhabited area 
However the SDO should have arranged police guards which ws available 

on payment basis The SDO Sh R K Jmdal who was held responsible for 
this lapse has been charge sheeted by the Secretary Board vide his Memo 
No Ch 10/Conf 4084 dated 13 10 97 Final actton 15 awaited 

Dunng the course of oral exammation the representatives of फिट (iovernment 

mformed the Committee that the Board had suffered a 1055 of more than Rs 9 00 lacs 

due to non observance of Board s mstructions 1n these cases and both thest. cases were 

pending पा the Court 

The Committee recommend that necessary action to make good the loss from 

the Officers responsible for the lapse may धर taken withm 2 3 months of the decision 
of the Court under intimation to the Commuttee 

The Committee further recommend that field officers be directed to ohserve 

strict compliance of Board’s mstructions to avoid such losses in furtare 

~ 

478 Lossof cash 

10 According to the mstructions 1ssued (June 1982) by the Board, Sub Divisional 
Officer (SDO) shall act as custodian of cash chest, be responsible 10 correct and prompt 
remttance of all cash collections mto the Bank on the same day and wherever 1t 15 not 

possible m the mormng of the next working day Board s mstructions {(March 1990) 
further provaided that cash chest be kept umder proper secunty arrangements duly embedded 

m the w1lls with remforced concrete structure and provided with 1ron gate proper watch 

by chowkidars ensured गाए surptise inspections on chowkidars be cacnied out Following 
cases pertaining to loss of cash due to non observing of the prescribed procedure were 

noticed 

(1) The S D O (Sub urban sub drvision) Kaithal reported (11th April 1994) to the 

Executive Engmeer (Operational division) Kaithal फिट theft of cash amounting to Rs 
221 656 85 from hts cash chest on the mght of 10 Apnl 1994 The chowkidar was also 
reported to be absent from duty or that might The amount comprised of collectton of 7 
& 8 Aprid 1994 Rs 109 645 and Rs 105970 85 respectively and general cash Rs 
6041 AnFIR was lodged with the police on 11th Apnil 1994 The Executive Engieer 
(Operational division) Kaithal who conducted the tnvestigation 10 फिट case held the 
chowkidar responsible for hus senous neghgence and placed 11th April 1994) him under 
SUSpension 

The Board stated (Ausust 1995) that cash collected on 7 April 1994 could not be 

deposited on the same day due to rush of work There was a strike 1o the bank on 8 April
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1994 and 9 & 10 Apnl 1994 were holidays 1n फिट office being Saturday and Sunday 

However the bank strike on 8 Aprid and holhidays on © & 10 Apnil 1994 was known प्रा 
advance (0 पट division The SBO nesther took appropnate steps for safeguwding the 
heavy cash balance by arranging police guard nor was arrangement made (0 deposit फिट 

cash on 9 Apni (Saturday) when the bank was open 

(व) The SDO (Operation Sub-diviston) Chhaypur reported (20 June 1994) (0 the 

Executive Engmeer (City Division) Pampat the theft of the office chest contaning cash 

and cheques wortn Rs 2 77 861 on फिट night of 19 June 1994 The amount comprised of 

cash collection of 17 June 1994 (Rs 2 60 946) undisbursed staff payment (Rs 13602) 

and cheques (Rs 3313) The cash chest embedded 1n the wall was reported to be missing 

The regular chowkidar was absent since 17 June, 1994 and nother chowkidar who was 

required to lookafter both the office and the Sub station did not perform duty गा the 

office An FIR was lodged with the police on 20 June 1994 

The Supermntending Engineer (Operation carcle) Karnal who conducted the 

mvestigation mto the case held that the SDO shouid have taken remedsal measures to 

ensure proper security of फिट office and taken steps to deposit the heavy amount of cash 

पा the chest with the Bank on the nextday 1 e Saturday He proposed deterrant punishment 

for the chowkidar and sutable punishment for the Cashier und SDO The acuion taken 

has not been muumated 

(पा The SDO (OP Sub division No 1) Kaithal reported (25 Janvary 1995) to 

the Executive Engineer (Operation division) Kaithal the theft of cash amounting to Rs 

1 84 244 68 from lus cash chest on the mght of 24 January 1995 The amount comprised 

of the cash collection and BA 16 receipt of 24 January 1995 (Rs 173 986) and unpad 

wages etc (Rs 10258 68) The chowsidar was reposted (0 have 06.0 overpowered by 

the thieves The chowkidar of the adjomning OP Sub division No 2 remained absent 

from duty on that night and was placed under suspension on 25 Jauary 1995 for 115 

gross neghgence An FIR was lodged with the police on the same day 

The Executive Engineer (Operation division) Kaithal who conducted the 

investigation nto the case wter alia held फंड SDO and Cashier responsible for not 

deposiing the money m the bank बा lump sum despste his instructions dated 18 April 

1994 and 1lso for not taking extra precauttons by way of additional police help 

Thus 1 की the above cases the Management faled to ensure proper safety of 

public money Lack of proper sysiem to ensure deposit of cash coilection on फिट same 

day or the next day and requisitoning spectal safety measures by the S D Os as गा 

when the cash balinces went up resulted 1 avordable 1055 ए Rs 6 80 lakhs The action 

taken against the delimquent officials have not been inumated 

The theft cases relatg to Sub-divisions Chhajpur and Kaithal were filed पा the 

court by the Police 12 February 1996 and January 1996 respectively and case relating to 

sub urban Sub division Kaithal was 5111 under investigation (April 1996) 

The above matters were reported (0 the Board and Government पा March 1996 

therr replies had not been received (November 1996)
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In their written reply the Government/Board stated as under 

(1) The following offictals/Officers were beld responsible and latest position of 

d___“—_—_____fl__—____
________lsuplmary action aganst them 15 mentioned agamst each 

Sr Name of officials/officers Latest position of disciplimary action 

No o — 

1 Sh Kishan Chand, Chowkadar Four increments with future effect have 

been stopped vide XEN OP Divn 

Kaithal (0 No 777 dt 6 11 96 

2 Sh Raynish Garg SD O Three mecrements एव the officer have 

been stopped without cumulative effect 

vide Secy HSEB Ofo No 85/Conf/ 

3877 dated 6 3 98 

3 Sh Vinod Kumar L D C (Cash) Disciplinary proceedings were 

mtated Atter receipt of a report from 

the Enquiry Officer (Sh S K Arora 

Xen/Works) appowted on 25 9 97) 

Two mcrements without future effect 

have been stooped vide €T OP 

Kurul shetra O/o No 417 dated 1 5 98 

(1) S P Pampat vide lus memo No 7643 dt 26 2 97 has mizmated that four 

culprits have been artesied पा the said loss md Rs 7500/ recovered from 

them The challan against all the four culprits stands submitted पा the 

court on 25 2 96 by the policc author*y and the same 15 under trid 10 the 

court Next date of hearing has been fixed णि 23 10 98 The status position 

ot the disciplinary 1ction agamst the delinquent officials for omissions/ 

commissions on therr part 15 given as under 

(1) Sh R C Kathuria the then$S D O 

The EIC OP Zone दा Delht has sent draft charge sheet to the Secretary/Board 

vide his memo No Ch 11/ESG 2652 dated 21 4 98 

() Sh Partap Chand, LDC (C} 

Charge sheet has been served upon the official vide SE - OP Karnal memo No 

S6/EP 8163 dt 4 6 98 \ 

(1) Sh Subbash Chand Chowkadar and Sh Jagdish Chand Workmate were charge 

sheeted by the Xen City Divn Pantpat On consideration of reply to the charge 

sheets the SSE 132 KV S/S Panspat was appointed as Enquury Officer vide Xen 

City Pampat O/o No 471 dt 11 9 96 who has submutted h1s findings to the Xen 

vide lus memo No Ch 287/complant dt 6 3 98 and further no final action 

could be taken bemg the case under trial 1n the court 

The delay was caused particularly due to transfer of Sh BS Ahuyja SE on 

promotion Sh H K Sharma took over the charge 1s SE OP Kurukshetra 11
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lus place Further Vigilance Wing posted it Kuruhshetra was sfted to हि पा il 

durmg md of 1995 The Vigilance representative of Karnal was asked (0 conduct 

the enquury repeatedly and 1 the meintime Vigilance Inspector was transferred 

10 115 Parent department On arrival of new Vigilance representative joint enquiry 

was completed on 22 10 97 and as per their report followings/were held 

tesponsible for 1055 and action mtinted/taken agaunst them 1s mentioned agunst 

each — 

1 Sh Arun Kumar Chowkidar Two increments have been stopped by 

the XEN OP ला Kaithal vide Ofo No 788 ता. 6 11 96 

2 Sh MC Garg,SDO Charge sheet has been served upon the officer 

by the Secv/Board vide his memo No Ch 6/Conf 4349 ता. 2-4 98 

3  Sh Pawan Kumar, L D C (Cash) Twoincrements without future effect 
! have been stopped by the SE OP Circle Kurukshetra vide his O/o No 

418 dt 1598 

During the course of oral examin ttion the departmental representatives apprised 
the commuttee of the action taken/being taken agamnst the officers/officials गा fault It 
was also brought (0 फिट notce of the commuttee that the board was going to mtroduce 
insurance of cash to indemmty itself against such losses m future 

The commuttee viewed seriously the instances of delay पा taking action agamst 
some Officers/officials and, therefore, recommend that the Officers/officials 
responsible for such delay may be identified and suitable action be taken against 
them to curb the tendency to delay discipltnary cases and cases under process may 
be finalised expeditiously under intunation to फिर Commuttee 

4 7 9 Nugatory expenditure 

11 Section 25 (F) of Industnal Disnutes Act. 1947 inter alta lavs down that o 
workmn सा has been प्रा continuous service (or not less than oue फटा under an employer 
shall be retrenched पाए he has been given one month s notice m writing indicating the 
reasons for retrenchment पाए after expiring of notice period or the workman has been 
pard wages 11 lieu of such notice 

The Board circulated (November 1973 and December 1976) to पा its field 
functionaries the provisions relating to Section 25 (F) of the Industrial Disputes Act 
1947 for strict compliance The Board while retteriting (June 1981) बाप references 1ssued 
in this behalf from tune to tume (0 all subordmate functionaries brought out the salient 
pomts which must be kept m view by field offices while affecting retrenchment and also 
decided to recover the amount of compensation nvolved पा tllegal retrenchment from 
the officer found negligent दा this regard 

In February 1984 the name of a workman employed (August 1981) on d uly 
wages m the office of the Executive Engineer Western Yamuna Canal Hydro Electric 
Project Bhudhalan (Yamunanigar) who did not turn up for Job wns deleted from the 
muster roll tantamounung to retrenchment without followng the 1foresitd statutory 
provisions 
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On representation (16 October 1984) from घाट workman to renstate hun with 

continuity of service with full back wages and ail other benefits the State Government 

referred (May 1985) the dispute to the Labour Court Ambala for adjudication The Labour 

Court held (July 1993) the terminatton एटा ana observed that the workmm was enttled 

(0 remnstatement with continuity m services and full back period wiges 15 the M'magement 

faded to produce any documentary evidence ८0 show that the workman had not completed 

240 days of continuous service m the period precedmg twelve months (0 his terounation 

The workman was rewmstated पा March 1994 after dismussal of फिट Board s पाला writ 

peution of November 1993 by the Punjab and Haryana High Court and paid (August 

1994) Rs 1 27 lakhs as arrear of back period wages for 1 February 1984 to 24 March 

1054 witnout ntilisation of the services of the workman 

Thus the Board s action था terminating the services of workman without tollow 

g the procedure laid down resulted पा a wasteful expenditure of Rs 127 lakhs Further 

the Board had not mtiated any action to recover the amount of compensation mvolved 

in 1llegal retrenchment from the officer concerned found neghigent m this regard 

The matter was reported to the Board and Government m Juwary 1996 ther 

replies bad not been recerved (November 1996) 

In their written reply फिट Government/Board stated as under — 

In this case Sh R ¥ Sharma Executive Engineer (( nvil) re.named posted m 

Hydel HSEB Bhudkalan पिन been held responsible for not following the 

mstructions 1ssued vide Secretary HSEB vide its Circular No  173/722/802 dated 

25 11 1973 15 well as the provision of Section 25 F of Industrial Disputes Act 

1947 at the tune एव retrenchment/termination ot the workman ५५ Munshi Ram 

Datly Wages Worker 

For this lapse Sh R K Sharm 1 Executive Engmeer (Civil) has been charge 

sheeted vide Secretary Memo No 11/Conf 4577 dated 11 7 98 which stands 

wanowsecged by the oficer on 15 7 98 

Dunang the course ot oral examunation फिट representatives of the Government 

appnsed the Committee of action 96008 taken against the Officers responsible for non 

observing the laid down procedure for retrenchinent of workmen 

The committee took serious view of the wnordinate delay of more thn four years 

tor issumg charge sheet to the Ofticers at fault when the High Court had disnused Board ५ 
wrnt petiion m November 1993 

The Committee recommend that the enquiry may be got completed 

expeditiously and the recovery of the loss may be made good from the Officers/ 

officials at fault under intimation to the Commuttee within a period of three months
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48 HARYANA FINANCIAL CORPORATION - 

4 8 1 Avoidable 1055 

12 The Corporation disburses loans to the entrepreneurs for promotion of mdustry 

पा the State Section 25(2) of the State Financial Corporation Act 1951 restnicts granting 

of loans unless 1t 1s sufficiently secured by pledge mortgage hypothecation or 1ssignment 

of movable immovable or other tangible assets of loanee 1 the manner prescnbed by 

regulations The regulations framed by the Corporation require appraisal of loan cases 
by फिट inspecting officers before theiwr sanction which further inter alia provide for 
obtammng of the following parttculars and documents 

— bio data and full details of the means of the sole proprietor/partners/ 
durectors (as the (पड may be) both movable wnd mmovable copy/ 

copies of therr latest vealth tax assessient order and 

— the means of the promoters to be supported by reasonable documentary 
evidence 

The है orportion disbursed two loans amountng to Rs 11 60 lakhs (Rs 8 50 
lakhs m September 1983 and Rs 3 10 धार 1 February 1984) lor purchase of land 
oustruction of butlding purchase of machmery and for contingencies for manufacture 
of chemicals (Menthot with D Menthol o) to a partnership firm without ascertuning 
the exact location/address of the loanees 1 order to safeguard फिट mterest of the 
Corporition Due to consistent default पा repayment entire loan amountmg (0 Rs 16 25 
laklis as on 31 August 1988 was recalled (February 1989) by the Corporatton 

The firm failed to return the entre loan and as such under section 29 of the Act 
1nd the possession of the umt was taken over (October 1989) by the ( orporition which 
auctioned (February 1992) the पाए for Rs 4 24 lakhs To recover the shortfall amount 
recovery ceruficates were 1ssued to the Collectors Delht (Ghaziabad and Meerut alongwith 
a hist of properties of the partners of the firm which were returned back for want of 
speufic details of immovable properttes such as exact location and number etc The 
Corporition could not thereafter provide the details of properties to the collectors पा the 
absence thercof Resultantly 1t could not recover the balance loan of Rs 50 29 I1khs 
(stood as on 29 February 1996) mcludmg principal of Rs 10 30 lakhs so tar (May 1996) 
In reply फिट Management stated (January 1996) that the Corporatton has now started 
tiking ffidavit from the borrowers regarding their means and collateral secunty in certan 
cases 

Thus due to lapse on the part of फिट Corporation पा sanctioning Ioan without 
venifying 55605 of फिट promoters duly supported by documentary evidence had resulted 
पा non recovery of Rs 50 29 lakhs No responstbility लि फिट lapse has been tixed by the 
( orporation 

The matter was reported to the (Government पा April 1996 the teply had not been 
recerved (November 1996) 
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In फटा written reply the Commuttee/Corporation stated 15 under 

In terms of State Financial (forporatlons Act the Corporations loan 15 prumanly 

secured by way of mortgage of fixed assets vis land, buildimg plant and machipery 

bemg considered for financing as per approved project The loans are not secured 

by way of personal properties of the borrowers/guarantors unless and otherwise 

1 stipulation regarding collateral security 15 mmposed by the smctionmg authority 

In this case there was no such stipulation mmposed As per policy of the 

Corporation the borrowers/partners are hable for repayment of dues and 

accordmgly documents are got executed from them In this case the loan was 

secured by way of mortgage of primary securnty viz land building plant and 

machmery after retaiung the supulated margin approved by the sanctioning 

wthonty Further पा terms of mortgage deed the partners are personally hable 

to pay the dues of the corporation m case there 15 still shortfall कील sale of 

primary security The address of the concer as well as 1ts partners were taken at 

the घाट of apprassal and the partners have changed their residence after the 

recovery proceeding were started agaimnst them As such the observation regarding 

non comphance of State Financial Corporation Act 1s not correct 

In this case tirst appraisal was done on 17 8 83 and second apprusil was done 

on 14th February 1985 The sole 1dea behind obtamning the list of movable and 

immovable assets owned by the party was to get net worth and background of 

the promoters/partners The Corporations released loan after retaming the required 

margin as stipulated while sanctioming the loans Further the assets disclosed by 

the partners at the घाट of appraisal were not mortgaged aganst the loan as such 

we could not bind the borrowers not to dispose off the same As the system ot 

verifying the means was not prevelant at the tume of appraisal of this case there 

15 10 lapse on the part of the apprusing officer and hence 00 action could be 

initiated against them 

Now 1n addition to primary security loan 15 guaranteed by all the promoters/ 

partners Besides collateral secunity 15 also taken i all those cases where unit 15 

commg up m feased premises or 15 bemng set up outside the mumcipal hmits 

Thurd party guarantees are also bemg taken on the ment of each case Affidavits 

of means and supportung documents are 1lso taken At the ttme of apprusal आएं 

the same are to be venfied 

In this case one of the promoters Sh M C Jam has expwred However the 

corporation has been able (0 trace out the whereabouts of the one of the partners 

namely Sh Rajesh Jan and efforts are being made (0 trace out the whereabouts 

of the remainmg two partners who are the brothers of Sh Rajesh Jam The 

Corporation 15 hopeful to recover some amount 1 this case 

As regards mtter reported (0 the State Government पा April 1996 that reply h d 

not been sent uptill November 1996 by the Corporation 1t 15 submitted that पा 

respouse to their letter No (वा ) /1 2/D P 21/95 96/42 45 dated 23 4 96 addressed
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to the Fmanaal Commissioner and the Secretary to Government Haryana 
Industries Deptt  Chandigarh and a copy thereto endorsed to the Corporation 
No CAIITDP/95 96 dt 15 05 96 the reply was delivered on 3 6 96 vide 
corporation s letter No मान" FD 96/2271d4ted 3 6 96 Assuchreply was sent 
well परी ume by the Corporation prior (0 November 1996 

After hearing the version of the Government and the reply submutted by the 
corporation the Committee observed that there 18 a serious lapse on the part of the 
Corporition in sanctioning the loan to the loanee without proper appraisal and venfymng 
movable and mmmovable assets which resulted 1 the non recovery of an amount of 
Rs 5029 lacs Moreover the Corporation has not yet fixed any responsibility for the 
said lapse The Commuitte. was further informed that the Corporation has been able to 
trace out one of फिट partners of the firm and recovery certificates of loan alongwnth 
mterest has been 1ssued to the Collector Delhs The Commuttee was, therefore, pained 
to observe that no serious efforts have been made by पार Corporation in recovermg 
the loan for the last seven years The Commuttee, therefore, recommend that 
responstbility for the delay and wrong appraisal may be fixed and the matter may 
be pursued regularly with the Collector, Delhy, to recover the balance amount from 
the partner of the firm and follow पु action taken be mtunated to the Commuttee 

30460-H VS -H G P Chd
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